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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE

ORIGINAL APPLICATION NUMBER 134 of 2025 (SZ)

IN THE MATTER OF

Raghu Rangaswamy ..... Applicant

Versus

The State of Karnataka & Others ... Respondents

AFFIDAVIT ON BEHALF OF R 7 . KARNATAKA STATE

POLLUTTON CONTROL FOABp

I, shri. K. v. Shivakumar, aged about 52 years, son of Shri. Late R. veeranna ,

presently working as the Environmental Officer, Karnataka State Pollution

control Board (the "KSPCB"), Regional office Dodddaballapura,do hereby

solemnly affirm and state that I am duly authorized and competent to depose the

present affidavit on behalf of the KSPCB. I am familiar with the facts and

circumstances about the present matter, based on the official documents/records

of the Karnataka State Pollution Control Board and also in my official capacity

and hence depose as set forth below:
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1' It is respectfully submitted that the Applicant has primarily alleged that

there is a violation of applicable project zoningand buffer zone guidelines about

lakes and tanks, while the subject-matter project is being impremented. It is

submitted that the subject-matter project is being implemented by the Karnataka

State Industrial Development Board (,,KIADB,,). KSpcB has also been

impleaded as a party respondent to the above proceedings, i.e., together with the

project-proponent, KIADB and other respondents,although the Applicant has not

raised any issues pertaining to water pollution of the mentioned lake, tank or

related issues.

2. It is submitted that, having taken note of the compraints in the present

Application, KSPCB, nonetheless, sent a communication to the KIADB on

28'04'2025' asking them for information about the maintenance of the buffer

zone around the subject-matter lake and tank. KIADB addressed a letter dated

12.05.2025 informing KSpcB that the subject-matter project has not yet been

handed over to the engineering department fbr pro.ject implementation and that

the subject-matter project is currentry only at the stage of preparation of the

Detailed Project Report ("DpR"). It was further stated that buffer zone

guidelines and other applicable rules and regulations will be adhered to at the

time of completion of the DpR. Taking note of the current stage of the project

as indicated by KIADB, KSpcB additionally sent a lefter dated 20.05.2025, to

specifically requiring them to adhere to, amongst other rules and
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regulations, the Govemment Notification No. FllE 106 Epc 2021 (i& ii) dated

1011212021, while finalizing the DpR and implementation of the project, to

ensLrre that buftbr zone gr"ridelines are compliecl rvitli. A copy of the KSpCB

letter to KIADB, dated 28.04.2025, together with English translation, is attached

herewith as ANNEXURE A; a copy of the KIADB letter to KSpcB, datecl

12.05.2025, together with English translation, is annexed herewith as

ANNEXURE B; and a copy of the I(spcB letter to KIADB, datecl 20.05.2025,

together with English translation, is annexed herewith as ANNEXURE c.

3' KSPCB would be obliged to provide any additional information that may

be required by this I{on'ble Tribunal.

VERIIIICATION

verified on this 17tr'day of December,2025, at Bangalore, that the contents of

the above affidavit are true and correct to the best of my knowledge, information

and belief and notl-ring ,raterial is concealed thereliom.
(
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lTans{a.rs+ C-o f.(

Regional Offi ce-Doddaballapura,
Karnataka State Pollution Control Board,

1o0 reet road, rHtrE"i?;5,#'rndustriat Area,
Bangalore-560058.
Tel: O80-28396000

Email: dbpura@kspcb. gov. in

No. PCB/RO-Doddaballapura/2o25-26/73 Date: 28 Apr 2025

( To,

The Development Officer-O3,

Karnataka Industrial Areas Development Board

Maharshi Aravind Bhavarr, 14 f 3,

l"t Floor, Nrupathunga Road,

Bangalore-56000 1 .

Sir,

Sub: Regarding the complaint of Sri. Raghu

Rangaswamy, Bangalore

( Ref: Head Office email dated: 19.04.2025.

In connection with the above-cited subject, Sri. Raghu

Rangaswamy, Bangalore in his complaint has alleged that there

has been violation of violation of Prohibition of Corruption

Rules, violation in mode of action to be followed in land

b



acquisitiori regarding lar:d acquired under Section 2g(4) of

KAIDB Act, dated: 30.12.2024, near Doddaballapura Taluk,

Link Road Hulikunte village, about land measuring 12- rZ% of

Goraghatta village connecting to Dabaspet Main Road

That there are water tanks in sy. No.221 and 184 near the

lands being acquired and there is a rake at Hulikunte village, (

in sy. No.13, wherein the buffer has been violated and has been

instructed to comply with the rules of the Karnataka state

Pollution control Board. It is hereby inlbrmed to submit the

action taken in this regard. (copy of cornplaint is enclosed).

Yours faithfully,
sd/ -

Environment Officer
Regional Office, Doddaballapur (

Copy to:

1) senior Environment officer, Lake and Infrastructure
Development section, Head office, Bangalore, for information
and further action.
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2) senior Environment officer, Bangalore North, urban Eco-

Park, Peenya, Bangalore, for information and further action.

3) sri" Raghu Rangasw€uny, No.31, Mahalakshmi Nilaya, 3.d

Cross, 4tl, Main, Sahakaranagar, Bangalore-560O22 .

sd/-
Environment Officer,

Regional Office,
Doddaballapura(
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Karnataka Industrial Areas Development Board
(An undertaking of the Government of Karnataka)

No.14/3, 1"t Floor, Maharshi Aravind Bhavana, Nrupathunga
Road, Bangalore-56000 1

Tel: 080-2222 30581475t l4I2
Website: www.kiadb.in Email: do3kiadb.in

No. KIADB/LD-3/334 /2025-26 Date: 12-05-
2025

( To,
The Environment Officer,
Regional Office, Doddaballapura,
Karnataka State Pollution Control Board,
Urban Eco-Park,
100 ft road, 3'a Stage, Peenya Industrial Area,
Bangalore-560058.

Sir,

Sub: Regarding the complaint petition fiIed by
Sri. Raghu Rangaswarny, Bangalore.

Ref: Your office letter no. PCB/RO-
Doddaballapura/ 2025-26173, dated:

c 28.O4.2O2s.

****
In the letter under reference above, as per the complaint

petition of sri. Raghu Rangaswarny, Bangalore, has alleged that

there has been a violation of the Prohibition of Corruption

IU



LL

Rules, violation in the mode of action to be followed in land

acquisition regarding land acquired under section 2g(4) of the

KIADB Act, dated 3o.L2.2o24, near Doddaballapura Taluk,

Link Road Hulikunte village, about land measuring L2- lz% of

Goraghatta village connecting to Dabaspet Main Road, from

Doddaball apura, Ban galo.re Rural District.

That there are water tanks in sy. No.221 and 1g4 near the

lands being acquired and there is a lake at Hulikunte village,

in sy. No.13 rvherein the buffer has been violated and has been

instructed to comply with the rules of the I(arnataka state

Pollution Control Board.

Upon examination, an extent of 54000.00 acres of area is

being acquired at various stages by the Board for the proposed

formation of KWN city Industriar Area on the proposed various

survey numbers of Doddaballapur and Nelamangala Vil1age

coming within the Bangalore Rural District. At present, DpR is

being prepared for the development of an extent of 20o0.oo

(

(
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acres. The said land area has not been handed over for

engineering section. Additional information may be obtained

from the Land Acquisition Officer, KIADB.

This is to inform that the rules of the Karnataka state

Pollution control Board will be implemented at the time of
preparing the DpR.

(

Yours faithfully,
sd/ -

Executive Engineer_3,
KIADB, Zonal Office,

Bangalore.

(
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Regional Office-Doddaballapura,
Karnataka State Pollution Control Board,

Urban Bco-Park,
100 feet road, 3.a Stage, Peenya Industrial Area,

Bangalore-560058.
Tel: 080-28396000

Email: dbpura@kspcb. gov.in

No. PCB/RO-Doddaballapural2025-261 L22 20 May 2025

( To,
The Development Officer-O3,
Karnataka Industrial Area Development Board
Maharshi Aravind Bhavart, L4f 3,
l"t Floor, Nrupathunga Road,
Bangalore-56000 1 .

Sir,

Sub: Regarding the complaint petition filed by
Sri.Raghu Rangaswamy, Bangalore.

Ref: 1. Head office email dated: L9.O4.2O25.
2. Letter written from this office addressed to

( 3 5*3?li3:.^*;3'i:ff311,, or the letter
addressed to KIADB to Applicant dated:
28.04.2025 (Postal letter not received and
returned to this office on 14.05.2025l'

4. Reply letter of KIADB addressed to this
office dated: t2.O5.2025 (Received on
16.0s.202s)

=\"Ssd, 
Cotf L5

,(**
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In con,ection with the abor,,e-cited subject, sri. Raghu

Rangasrvamy, Bangalore jn his cc-,mplaint has alleged that there

has been violation of prohibition of cornrption Rures, violation

in mode of action to be followed in lanc acquisition regarcling

land acquired under section 2g(41 of KAIDB Act, dated:

30.12.2024, ne€u' Doddaballapura Taluk, Link Road Hulikunte

Village, about land measuring L2- LZyz of Goraghatta village

connecting to Dabaspet Main Road and arso it is infor.med that

there are water tanks in Sy. No.221 and I 84 near the Acquired

areaand that there is a lake at Hulikunte village in sy. No.13

and there has been a violation of the buff'er.

The above complaint was directed to comply ,nrith the

provisions of the Environmental Impact Notification 2006 for

the development of industrial areas ancl the rules imposed by

the Karnataka state pollution control Board and to submit to

the Board the action taken in this r.egard.
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Further, in letter of reference (4), he stated that "s400.00

acres of land is being acquired by the Board in various stages

for the development of the proposed KWIN CITY Industrial Area

in various survey numbers of Nelamangala and

Doddaballapura villages in Bangalore Rural District. At

present, DPR is being prepared for the development of the area

for 2000.00 acres, and the said land has not been handed over

to the Engineers' Department. Additional information will be

obtained from the Special Land Acquisition officer, KIADB and

the rules of the Karnataka State Pollution Control Board will be

implemented in the area where land is being acquired for the

development of the industrial axea, as informed through his

letter at the time of preparation of DpR.

Accordingly, if you have any of these water bodies (River

and Lake), Government Notification No. FEE 106 Epc 2o2l (i

(



JD 4'

& ii) dated ro.L2.2o2L. According to the information, buffers

have been reserved (copy attached).

Yours faithfully,
sd/ -

Environment Officer,
Regional Office, Doddaballapura

Copy to:

L. Senior Environment officer, Lake and Infrastructure (
Developmcnt section, Head office, Bangalore, for
information and to address a letter to the Special Deput5r

Commissioner, Land Acquisition Division, KIADB.

2. Senior Environment officer, Bangalore North, urban Eco-
Park, Peenya, Bangalore, for information and further action.

3. sri. Raghu Rangaswainy, No.31, Venkatalakshmi Nilayo, Jrd

Cross, 4th Main, SR Nagan-, Bangalore-S6OO27, for
information.

4. Office file. ( 
,

sd/ -
Dnvironment Officer,

Regional Office,
Doddaballapura.


